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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

0A.1514/94 decided on : 29-12-94

Betuween
Kum, Malini Krishnamoorthy
and

1. Union of India, through
The Secretary to GOI

Min, of Personnel & Training
Central Sectt, North Bloc
New Delhi

2., Min, of Home Affairs

Though its Secretary

Gaovt, of India, Central Sectt,
North Block, New Delhi

3._State of Karnataka, through
Govt. of Karnataka
Bangalore

4, SYP National Police Academy
Though its Director

Shivaram pally, Hyderabad 500252
5. Govt, of Assam-Meghalsya

rep, by its Chief Secretary
Bovt, of Assem~Meghalaya

Sectt., Guwahati, Assam

Counsel for the applicant

Counsel Por the respondents
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Respondents

Y. Suryanarayana
N.V. Ramana, SC for
Central Government

HON. MR. JUSTICE V. NEELRORI RAQ, VICE CHAIRMAN
HON, MR, R, RANGARAJAN, MEMBER(ADMN,)
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submitted for the learnad standing counsel that the o
[7-11-94%, 4 y
retter—was addressed,to the Secretary, Governmant of
india, Miniatry of Personnel, PG & Pension, by enclos-
ing the QA copy and the copy of the proceedings dated
15-12-1994 in this DA.. 1t was further stated for the

learned standing counsel that no instructions uvere
e ---mwne wr PEIzRANELl even till today

.

fcerenoon,

7. Letter dated 18-6-1991 of the Ministry of Persgnnel
(vide Annexure-A) makes it clear that the All Indis
Service Women Prbbationefy officers would not be alletted

to the Morth Eastern States for & period of Pive years

- -
-

comnencing from 14800 kod-t
1993 batch only, But it is not known as to why the

applicant was allcocated to Assam and Meghalaya eventhough
it was stated as per letter dated 18-6-1991 that for

five years commencing from 1390 bateh ——sho-sat7mroT R

 —r-wusrronery officers would not be allocsted to North

r T ewe Lt uuu.»ge.u; =
Eastern States, It cannoct be stated that #ae&heq\decision

uas taken in the-matter for it is stated even in the
&3 wto Lo tondT
representation dated 5-10-19394 that the tuo women IAS

- A v s ot T

probationerv affirere
transfers from North Eastern States to Haryana cadre/

UT Cadre. It cannot be stated that there is no force in

the contention for the applicant that if it is not
. o

Ao, b A .
implemented in regard to tha-semae it ;? violative of
Artichk 14 of the Constitution., Thus, there is a prima-

facie case in regard to the cadre transfer of the

_ -applicant, . - =T PE———

8. As the leave of the applicant is going to b

expire§ by tomoerrov i.e, 30-12-94 afterncon, ve feel

eede




. ; on 31-12-1994 as the leave would expire by 30-12-1394,
The spplicant states that by letter dated 15-2-1994(91da
Annexure-B .to the OR) she applied for cadre change to
Karpnataka or Tamil Nadu or Maharashtra in the order in
which the cadres hsve been mentioned. It is pegeéééd.in
the said letter that by letter dated 18-6~1991 vide No.
13017/23/91-A15 addressed- to Chief Secretary to the Govt.
Mmanipur, Imphal (vide‘ﬁnnexura A to the OR) the Govern-
ment decided that Women probetioners of All India Service
would not be allocated to North Eastern States for &
period of five years commencing from Civil Services
Examinations, 19839 (1990 batch)._q}nlpursuance of the same

ShB waz u [ X} -———y—
I Ay vy - [ n.--m_p_n_t‘h_lt 18 also m_

case of the applicant that she sgain addressed a letter to
the Secretary, Oepartment of Personnel,-PG & Pensions,
ministry of Personnsl, & Training, New Delhi through the
Director, SVPNPA on 5-10-1994 reminding them about her

request for cadre transfer as per letter dated 16-2-1394

© ot mmmwnman,Y L The applicant pleeded in pPara-4(iv)
that the Government of Karnataka had senv o acvve.-

——

Government of India and Government of Assam and Meghalaya

informing that they consent for the cadre trans@er of the

M .
anlicant_to Karmataka State and they also ‘sent’ No

' Bbjection Certificate FOI Trhe-couse—w—
——

l ment of India and Government of Assam and Meghalaye,

6. When this 0A had come up on 15-12-1994 for consider-

and as ~X Lreh
ation in regard tec the interim relief claimed,éitJESrstate

==wn~uanld axpire by 30-12-1994 afternoon,
learned standing counsel sought time till 28-12-1yvs vu

N h— ——

have necessary fnstructions in the matter. It was

] ] - ..4.
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Min,
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3., The’

4, Tha
5. The
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{t not @ case where further adjournment has to be

given for consideration of the interim relief so as to

enable the learned standing counsel for the respondents

to have instructions in the matter.,

& it uas speci-

fically pleaded that the Karnatska Government had sent

the:no objection esrtificete to both the Government of

indie and Government of Assem and Heghalaja, for cedse

transfer of the applicant to Kernataka State cadre, and

as any further delay in pasaing the interim order will

csuse prejudice to the applicant it is just and proper

to pass the following intarim order :

R-3 has to make necessary arrangements for the

District Training of the aﬂglicant in Karnataka State

and'and when she reports to, the Chief Secretary,

Karnataka State, alonguith copy of this Ordsr,

subject to further orders in this OA./

A ~

FEED 10O BE TRUE Ccor:
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This is

of Personnel and Trainino, Central Szcretarist,
florth 3lock, Hew Oelhi. :

Secretary, #Min. of Hom2 Affairs, =

C , “ovt., of Indi=,
Cnief "sectowdizy, WNorth Block,Hew Delhi.
Bangalore. o

« =0 VWarnmatalks,

Jirector, 3VD Netionzl Police Acadamy,
Shivrampalli, Hyderaebzd-500 252. :
Chief Secrztary, Gout. of Assam Heghalaya,
Secreteriat, Suwehati, Assan. .
copy to fir.Y.Suryanarayans, Advoc:te,CAT, ﬂyderabad.

cooy to fir.N.V.Ramana,iddl.C53C,CA
copy to Librery,CAT, Hydmrabad.
SPAre COpy.

T,Hyderabad. -
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH, HYDERABAD

O.A. No.1514/94

Ms. Malini Krishnamoorthy Applicant
V/s
Union of India and ors. Respondents
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Shri N.V. Ramana,
Addl. Central Govt.Standing Counsel





